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BEFORE THE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE (PUNE BENCH) 

ORIGINAL APPLICATION NO. 47 OF 2019(W,. 

. /.' IN THE MATTER OF: 

SAGAR.DEEP SIRSAIKAR ... APPLICANT( 

VERSUS 

THEGOACOASTALZONEMANAGEMENT 

AUNTHORITY & ORS ... RESPONDENT(S) 

SijORT AFFIDAVIT ON BEHALF OF RESPONDENT 

NO.I, GOA COASTAL ZONE MANAGEMENT 
AUTHORITY 

I, Dr. Sneha Gitte, lAS, adult, being the Member Secretary of 

theGoa Coastal Zone Management Authority, having my office 

at4th Floor, Dempo Towers, Patto, Panaji, Goa, do hereby 

solemnlyaffirm and state as under: 

1. That I am the Member Secretary, Goa Coastal Zone 

Management Authority and being duly authorised and well 

conversant with the facts of the present case, am competent to 

depose by way of the present Affidavit on behalf of 

Respondent No. 1. 

2. That the present Short Affidavit is being filed in terms of the 

order dated 09.05.2023 passed by this Hon'ble Tribunal. The 

Answering Respondent had earlier filed its detailed affidavits 

dated 19.12.2022 and 07.12.2020, the contents whereof be 

treated as part of the present affidavit and are not being 

repeated herein for the sake of brevity. 

?¥vb?: 5 , •t+S' b ¥¥, 
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. c: I b ·ought by the Applicant 3. That the following rel1e1s 1ave cen s 

in the subject matter: 
A. Direct the GCZMA to conduct site inspection (be/or~ onset 

of monsoon in 2019) into the alleged destructwn of 
mangroves and construction inside the No Development 
Zone of Survey No. 224/2, 224/48, 223 & 125/23 at 
Camurlim Village, Bardez Goa and submit a report before 
this Hon 'ble Tribunal,· 

B. Direct the GCZMA to develop the digital map of No 
Development Zone along the bank of rivers/estuaries 
(especially Chapora River), creek and backwaters­
governed by the distance upto which the tidal effect of sea 
is experienced as required under the CRZ Notification, 
2011 and place it in public domain on their website. 

C. Direct the GCZMA to survey and map the mangroves of 
Chapora River which have increased from 90 hectares in 
2001 to 220 hectares in 2018, as per the official report 
quoted in para 19. I, for the purposes of implementation of 
Coastal Zone Regulation Zone Notification. 

D. Direct the GCZMA to inquire into the nature of khazan 
land acquired by the Respondent No. 2 in Camurlim 
Village totalling to 33,825 sq. metres (8.36 acres- Survey 
Nos. given in table in paragraph /9.8 of the Application) 
located along the bank of Chapora River inside the No 
development Zone (within 100 metres) 

4. That the Answering Respondent conducted site inspection 
and after due inquiry and deliberation issued the order 
13.10.2022. Thereafter, the Talathi of Camurlimalongwith 
the demolition Squad and GCZMA Officials demolished the 
structures in Sy. No. 224/1224/2, 224/48 , 223, 125/31 at 
CamurlimBardez Goa from 05/04/2023 till 13/04/2023. 
Further, vide Letter bearing ref. no. 
MAM/BAR/CII/Demo/2042 dated 17.04.2023, Office of the 
Mamlatdar of Bardez, Mapusa, Goa forwarded a detailed 
Panchanama drawn on site regarding the demolition to the 

I ' i 

Ii i' ,, ,., 
· .. ~ 

' 
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) 

Respondent No. 4 herein, reporting compliance of its 

directions. 

A copy of the letter dated 17.04.2023 1s being annexed 

herewith as Anncxurc R-1. 

5. That vidc its letter bearing reference no. 

DC/SDM/Map/CRZ/2023/2020 dated 19.04.2023; 

Respondent No. 4 wrote to the Answering Respondent 

informing compliance of its directions dated 13.10.2022. 

A copy of the letter dated 19.04.2023 is being annexed 

herewith as Annexui·e R-2. 

6. That in light of the aforesaid, the prayer clause "A" of the 

present Application has become infructuous. 

7. It is pertinent to note that the Applicant herein has filed an 

Appeal bearing Appeal No. 06/2023, "SagardeepSirasaikar 

vs. GCZMA &Ors. " against the order dated 13.10.2022 inter 

afia challenging the following with respect to the said order: 

a) the farm house is outside the 100 mtrs. line as 

demarcated by NCSCM village plan 

b) the mangroves situated in Survey Nos. 224/1, 224/2, 

224/48, 223, 125/31 at Camurfim, Goa have been 

destroyed illegally by the Respondent No. 2 by carrying 

out illegal construction. 

A copy of the order dated 13.02.2023 passed by this Hon'ble 

Tribunal in Appeal No. 06/2023 is annexed herewith as 

Annexure R-3 

A copr of the order dated 06.04.2023 passed by this Hon'ble 

Tribunal' i.n Appeal No. 06/2023 is annexed herewith as 

Annexure R-4 
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8. That with respect lo prayer clause "811 in the subject matter, it is submitted that Coastal Zone Management Plan as per CRZ ib= j Notification 201 I, . for entire coastal stretch of Goa wa/ ·~ ·''~~ prepared by National Centre for Sustainable Coast ·\. , ~~ Management (NCSCM) Chennai which is an authorized·\~\ -~:;··\'•~ agency approved by Government of India. That the Ministry \ :· :,:~<.(jm of Environment, Forest and Climate Change (MoEF&CC) vide its letter dated 06.09.2022 to the Secretary, Department of Environment and Climate Change, Government of Goa, approved the said CZMP for the State of Goa which is already available on the website of the Answering Respondent namely, www.czma.goa.gov.in for wide publicity. Further, the State Government of Goa is in the process of preparing/revising/updating the CZMP 2019 as per the CRZ Notification 2019. It is submitted that CZMP 2019 is pending drafting and finalisation and subsequent approval of the MoEF&CC. Thus, the said prayer clause has also become infructuous. 

9. That with respect to prayer clause "C", it is submitted that as per the CZMP 2011, the areas along the Chapora River shown with Mangroves are classified as CRZ-1 and other areas as CRZ-lll.The CZMP 20 l l for state of Goa is already approved and in said CZMP, all the Mangroves and the SO-

... -...~ .. 

meter buffer zone for mangroves isalready marked and shown for state of Goa and f~r that rea;~n .prayer ~l~~~f ~''::/ . -t~~ has alsobecome infructuous. .• ~ ~ -~: · .,- .. · .~ .}: .. ; ,,';· , ·· "\. . ,...,, .,. . :; • -~t'j ,('\ . ' /f '
0

• -~ £1, I ·• ·. . ~ ~ .~.. ' '".'• -~ ~t \ "D" ·• it stat~li that' a\11~ •.,: · ~ ··:J if.' 
1 O.That with respect to prayer cause ' . 1\'0:;. }, °'~ - ,, ·f : .... ~ , ~, ; I d 

. tl
1
e State of Goa has b·een de~1arc-at~dp(ld ~ .. ~ .,,,,. ' . · 

Khazan an rn 
,... ~ --"·"" '.' • .. , . ·-~ . ' ),t'\·t/. \,. >,/' ~:\; :~ ~ .!:: ·;.:-1/ 
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incorporated by the NCSCMin CZMP 2011. In any case, the 

order dated l 3. l 0.2022 has been challenged in appeal by the 

Applicant as stated herein above. Thus, in so far as the 

present Application is concerned, the said prayer clause has 

become infructuous qua the Answering Respondent. 

l l .That in light of the aforesaid submissions, it is respectfully 

submitted that all the reliefs sought by the Applicant by way 

of the present Application have been rendered infructuous 

and therefore the present Original Application is liable to be 

disposed of accordingly. 

12.That the annexures to the present affidavit are true copies of 

their respective originals. 

(5!J 
DEPONENT 

VERIFICATION: 

Verified in Panaji on this 2st" day of June, 2023 that the contents 

of the above affidavit are true and correct to the best of my 

knowledge and as per the official records. No part of it is false 

and nothing material has been concealed therefrom. 

Solemnlv affirmed before me 
J)y, Sneha 8 1,'lte_ (.lAS) 

.. , ~ - ·--··------r----l!P.~-,l: i,o is i~tified before me by 

'-- ----At PuJim. 0oaDEPONENT 

AL ~ ~- ~O. / J 3 / OG 1~02.3 
---hate. cJ.8 / o G" /;;_01-J . 

NOTARIAL ~ ~Q.D 

Venefrada .P .P .i Gracias 
Advocate otary Goa State 
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OFF\CE OF THE MAMLATDAR OF BARDEZ, MAPUSA GOA 

Government Offices Complex Building, · 

Morod, Mapusa Goa 

Phone No. 2262233 (Fax), 2262210 

E-mail: marn-ba rdcz.~oa@nic.in 

:: ::: ==========-=------------=:::=:::::::::-=----- - --- ~)ate: - J 7 /~~~2021 

No. M/\M/B/\R/Cl .. l/Demo/ '2-0 4'2--

To, 
Th e Dy. Collector & SDO-1, 

Mapu sa, BHrdcz, noa 

Sub. : Directions to demolish all structures within 100 mts 

from HTL in Sy. No. 224/1, 224/2, 224/48, 223, 125/31 at 

Camurlim, Bardez. Goa. 

Ref: . 1. DC/SDM/Map/CRZ/2022/ 10454 dated 19/ 10/25022 

2. GCZMA/N/ILLE-COMPL/ 18-19/ 151/ 1466 dated 

13/10/2022 

With reference to above referred memorandum , the Talathi of Camurl in, 

a longwil.h demolition Squad a nd GC1/,M/\ CJfficial demolished the struc t u res i i 

Sy . No 224 / 1, 224 / 2 , 224/48, 223, 125/:~ I at Camurlim, Bardel. . Co<1 rrtl! .: 

05/ 04/2023 Lill J 3/04/2023. 

f am hereby forwarding the detailed Panchanama's dra,,vn on the ~i,-: · ... 

regarding the demolition carried out from 05/04/2023 till 13/04 / 20)] 11 , 

pro perty bearing Sy. NO. 224/1 , 224/2, 224/48, 223, 125/31 a1 Carnu , lirn 

B/-J rdcz. 

This is for kind informat ion and for further necessary action . 

Yours faithfully, 

~~ 
~amlatdar of Brlrcl cz T: 1lul: :1 

V Mapu sa -· Coa . 

ANNEXURE - 1
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PANCHANAMA 

AS Per cirec n ct Dy collector 2 soo 

Miele. meno 2analum nNO Delspm MAP |C2no22| |o454 
dated 1aloe uith seqarels to directton o4 

1S-|u66 oated isliolo2 ivecking to damaliah a 22 
sAuc tires which cre uôtth in 1oo mts aom H7 
neav e tiver Dane., Ni2 Concrete Poano, or) 
from the Pocpoty into he ver, Paving 4les 
touching tae hamp,Te Concyele bauchos near th 
auegi\es aren, 4o plinth the wooden wnteh 

touwet CLnd the 9hacle ne the 7anp to esko 

-the lan to i orgina Conolihn 
A Cceiag y the aemoliben Squadwas Tegws 

Cand twoo Proutoeo \iole onder No DEMO- scAD 
223 |po6 dateal 3olo3\2o23 on oslo423: 

Psesent 
Accovelingy he tollouwna demoliim eam wr 

Pocavin Cawas - anmleil olar Bavoo 
oshni Naik - Taletai a 

4) Santush Arleko - Assiseut SubTspec tr 

CCaMuru' 

Comuru'n 

TL 

) Seutosh Tbemaur kar Elechitiy Debt-
line mer 

As idoutb}d auc shown by Shri satikh Aumw Na 
Surreyan t icz MA ue SAructu res meuhoned above, 
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oeveA Since he area iS net to the. ì ver baul 

aejB Velicle Coulel not be, datoy al e. Site an-he 

emHken om th uel howee 4ho, yeiclp 
velicle. Coulalnt 
is clso notice hathere is no ace Ror tlu Ne icle to mone trw ae to heay vege tatiov heany qae is Seen nttallan! uuith bindg wires all oven it tom distance close to -lae Spot on dhe bane on both Sies the poopenty apperuy to aveîcd auy espasses in to tho poojoerhy: Due to the abee diicalty it is dikttt te rny out te entire damoon tuith in a short Hine awed it will equred Suent ime to demolis heol all e BYuedure Meuhone in tae breler. by opuy more labour or te gor dlem' iA Manuay and usiug eleetn'e byakerszt w also Secn tuat hene. usere tuo labourt alieaauy Site corYhy 

putng 

to be do ploye by lhe cOunen a hinserg Due to linihd ne domelhe 

t 

requnl Strvctee. coutd not be co teunee xeo oo tlhe nert Cane cut cne 
laó hat is 
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As Per cireckion f Dy Cellecfor k sDo aprA 

l'ANCrANNAaA 

NCmoCIvOdum o nlsom) Marlee2022| lo49 dat 

\466 dated lloleo22 directiy to denol8h 

f 

the 

nca 4ha Pav ihai le, c 

Condihiu 

neana ive baue vi2 Conefe RarP ge1 3 
{von te Poroponty into -tca oien, fauig 

Accorelly tte olemalittonequa 

The site 

to soe te lamd to itscot 

( Rahi G Naic Talat 

2o23|noc doted aols}2023 cn oslo+laor3 

to plinH, t 

coumuria 
Pwn Sopeaiior 

HTI 

icentty by satsh eaune 

al 

ail Surveyoy t áce MA oicen on o6lo4)2o2 s 
faoce) Skateno)2023 

3/o42023 nd Yauelona toas draun cu &ik 
ahdl Combletool c 
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OFFICE THE DY. COLLECTOR & S.D.O. MAPUSA GOA 
Government Complex Building, Morod, Mapusa Goa. 

Phone No:- 0832-2262038 (Fax) 2250398 

Email:sdm-mapusa. qoa@iic.in 
Dated: 19/04/2023 

No. DC / SDM /Map/ CRZ/2023 / C<Ct.10 
~ ~retary 

✓ I\ \1.>,(1 C. J. l\l Pi:r-:1 I 
v/2he Member Secretary, . (b,v✓ tfltN39'd r..J)Ll,i~~ 

Goa Coastal Zone Management Authority, nat~?-:?.9 ................. ..,, 
C/o Department of Science and Technology & T Patto Panaji Goa. 
Environment, (Govt., of Goa), 4th Floor, Dempo owers, ' 

Madam, 

Sub· Direction under section 5 of the Environment (Protr~tion) 
.Act, 1986, read with rule of the Environment (Protection) ' 
rules, 1986. 

With reference to your letter No. GCZMA/ILLE-COMPL/ 18-19/ 
151/ 1466 dated 13/10/2022 was forwarded to the Mamlatdar of Bardez 
with direction to the restoration of land to its original state incase of the 
failure on the pari: of violator and recover the expenses from Respondent. 

The Mamlatdar of Bardez vide letter No. MAM/BAR/CI­
I/Demo/2042 dated 17/04/2023 had submitted the report stating that 
the Talathi of Camurlim alongwith demolition squad and GCZMA Official 
demolished the structures in Sy. No. 224/ 1, 224/2, 224/48, 
223/125/31 at Camurlim Bardez Goa from 05/04/2023 till 
13/04/2023. (Enclosed Copy of Panchanama) 

perusal. 

The sam<::; is forwarded to you for your kind information & 

Yours faithfully, 

~~-a 
(Yashaswini B, IAS) 

Dy. Collector, SDO II & SDM., 
Mapusa , Bardez Goa . 

ANNEXURE - 2

425



Page 1 of 3 
 

Item No. 1                    (Pune Bench)  

 
 

 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, PUNE 
 

 

(By Video Conferencing) 
 

 

Appeal No. 06/2023(WZ) 
 

Sagardeeep Sirasaikar   
…..Appellant 

Versus 

 
 

GCZMA & Ors.  
….Respondent(s) 

 
 

Date of hearing: 13.02.2023 

 
 

 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER 
 
 

 
 

Appellant(s)  : Mr. Aagney Sail along-with Mr. Sudhirchandra Patil, 

 Advocates  

 
          

 

ORDER 

 

1. From the side of Appellant, learned Counsel Mr. Aagney Sail has 

appeared. 

2. This appeal has been moved against the order dated 13.10.2022 

passed by the Respondent No. 1/GCZMA directing demolition of all 

structures, which are within 100 mtrs. from HTL near the river bank, viz. 

concrete ramp going from the property into the river, paving tiles 

touching the ramp, the concrete beaches near the paving tiles area, two 

plinths, the wooden watch tower and the shed near the ramp and restore 

the land, with a delay of 57 days, which has been prayed to be condoned.  

3. The learned Counsel for the Appellant has argued that he has 

assailed the said order in respect of two conclusions arrived at by the 

Respondent No. 1/GCZMA i.e. firstly, with respect to the conclusion 

drawn that the farm house is falling outside the 100 mtrs. line as 

demarcated by NCSCM village plan, which is a wrong finding, secondly, 

ANNEXURE - 3
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Page 2 of 3 
 

that the mangroves situated in Survey Nos. 224/1, 224/2, 224/48, 223, 

125/31 at Camurlim, Goa have not been destroyed illegally by the 

Respondent No. 2/Riyaz Ratan Mama by carrying out illegal construction. 

He has urged that there were three survey reports which have been 

ignored by the Respondent No. 1/GCZMA while arriving at a wrong 

conclusion. First report is annexed at page no. 76 of the paper book, 

which also contains survey map and finding. In the said report at Clause 

no. (ix), it is recorded “all the structures depicted in the DSLR plan are 

within NDZ”. The 2nd report which is said to have been ignored by the 

GCZMA, is annexed at page no. 62 of the paper book and finding is given 

by the Respondent No. 1/GCZMA in its meeting held on 09.08.2019 

(though the learned Counsel for the Applicant says that it is wrongly 

written as 09.08.2019, it is actually 07.08.2019) saying that Structure-D 

(structure in question) is falling at a distance 85.25 meter from the High 

Tide Line of the river. All the structures are falling within CRZ limits of 

100 mtrs. from the River Colvale (though the learned Counsel for the 

Appellant says that it is wrongly mentioned as River Colvale, it is actually 

River Chapora).  

4. The 3rd report of site inspection is annexed at page no. 70 of the 

paper book and our attention is drawn by the learned Counsel for the 

Applicant to the Conclusion and Recommendation at page no. 71 of the 

paper book, where-in at serial no. (vii), the bungalow is said to have been 

stated by the learned Counsel for the Applicant to refer to farm-house 

which is said to have been constructed by filling in of Khazan land and is 

partly falling within NDZ area of Chapora River. In the conclusion part, 

the reference is also made of thick mangrove being there between the 

bungalow (farm in question) and the Chapora River, which, according to 

the finding of the Respondent No. 1/GCZMA, was not found to be there. 
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5. Apart from this several maps have also been submitted today, out 

of which one is a Draft Coastal Management Map showing the HTL and 

also the map prepared by the Directorate of Settlement and Land 

Records, Panaji Goa, where-in the farm-house is indicated and is being 

stated by the learned Counsel for the Appellant to fall within 100 mtrs. of 

the HTL from River Chapora based on the scale of this map i.e. 1:1000. 

6. We admit this appeal.  

7. Registry is directed to issue Notice to the Respondents, returnable 

within 04(four) weeks. 

8. Appellant is directed to provide copy of the application and relevant 

documents to the Respondents within a week. 

9. Respondents are directed to submit their reply within 04(four) 

weeks providing copies of the same to the other parties in advance. 

10. Appellant is also directed to take necessary steps for service upon 

the Respondents by both ways and also through available e-mail. 

Put up this matter on 06.04.2023 

 

 

11.  

 

 

 

 
 

  Dinesh Kumar Singh, JM 

 

 
 
 

 

 

Dr. Vijay Kulkarni, EM 
 
 

February 13, 2023 
Appeal No. 06/2023(WZ) 
P.Kr 
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Item No.6                                 (Pune Bench)

  

 

 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, PUNE 
 

(By Video Conferencing) 

 
APPEAL NO.06 OF 2023 (WZ) 

 
Sagardeep Sirasaikar       …. Appellant 
  

Versus 
 

GCZMA &  Ors.        .…Respondents 
 

Date of Hearing  : 06.04.2023 
 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER 

 
Appellant                  :     Mr. Aagney Sail,  Advocate 

 
Respondents             :     Ms. Supriya Dangare, Advocate for R-1 

                                       Mr. Pankaj Pai Vernekar, Advocate for R-2 
  

ORDER 
 

1.     From the side of the appellant, learned counsel Mr. Aagney Sail 

has appeared and submits that he has filed service affidavit, as per 

which, service on all the respondents is sufficient. 

2. From the side of respondent No. 1 – GCZMA, learned counsel Ms. 

Supriya Dangare has appeared and seeks three weeks’ time to file the 

reply-affidavit.  The same is allowed. 

3. Today, from the side of respondent No. 2 – Riyaz Ratan Mama, 

learned counsel Mr. Pankaj Pai Vernekar has appeared and seeks three 

weeks’ time to file the reply-affidavit.  The same is allowed. 

4. None has appeared from the side of respondent Nos.3, 4 and 5, 

despite sufficient service. 

5     Put up this matter on 05.07.2023. 

 

                  Dinesh Kumar Singh, JM 

 

 
            Dr. Vijay Kulkarni,  EM 

 
April 06, 2023 
APPEAL NO.06/2023 (WZ) 

npj 
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